FORM A

Public Announcement
(Under Regulation & of the Insclvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
For the attention of the creditors of Mfs. S V K Shipping Services Private Limited

RELEVANT PARTICULARS

1. | Name of Corporate Debtor

Mfs. SV K Shipping Services Private Limited

Date of lncorporation Of Corperate Debior

101112009

3. | Authority Under Which Corporate Deblor Is

incorporated | Registered

Companies Act 1956, ROC - Vijayawada

Corporate Identity No./Limited Liability
Ideniificalion No.of comporate deblar

U35110AP2D0SPTCOG5T60

Address of the Reqgisiered Office and Principal
Cfice {if any) of Corporate Debtor

8740712, Lakshminagar, Shivajipalem,
Visakhapatnam AP - 530017

8. | Insolvency commencement daie in respect of 151 September 2020
Corparate Debtor (Order received on 442020

7. | Esfmated dale of closure of insohency resclution process | 2nd March 2021

8. |Name and registration number of the Habibullah Mehammed

insolvency professional acting as
interim resolution professiona

|BENPA-002/1P-ND0622/2018-2019/11864

Address and e-mail of the interim
resolution professional,
as registered with the Board

Flat No. 407 and 602, Door No. 8-1-1059, Taj Enclave,
Khairatabad, Hyderabad 500 004

Mail ID: habibuilah.ia ﬁ@gmaﬁ.mm

10| Address and e-mail to be used for Flat Mo. 107, 407 and 602, Door No. 6-1-1059,
comrespondence with the Interim Taj Enclave, Khairatabad, Hyderabad 500 004
Resolution Professional Mail 1D: habibutiah.fawyer@gmai com

11.| Last date for submission of claims 18th September 2020

12| Classes of creditors, if any, under clause (b)| Not Applicable
of sub-section (6A) of sechion 21, ascertained
by the inferim resolution professional

13| Mames of Insolvency Professionais identified fo| Not Applicable
act as Authorised Representative of creditors in
adass (Three names for each dass)

14 | {a) Relevant Forms Weblink: www.ibbi.gov.in'downloadform. htmi

(b) Details of authorized representatives
are available at;

Physical Address: Not Applicable

\otice is hereby given that the National Company Law Tribunal has ordered the commencement
»f a corporate insolvency resolution process of Mis. SV K Shipping Services Private Limited, on
15t September 2020,
The creditors of Mis. S V K Shipping Services Private Limited, are hereby called upon to submit
heir claims with proof on or before 18th September 2020 to the interim resolution professional at
he address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
»reditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sdi-
Habibullah Mohammed



